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Date of Decision: 17.2.2000 

OA 206/94 

lVali Ram, Banwar i Lal !<hat i, §abu Lal, Mohd .Nus rat, Jonson 
Massey 'and Ramj i Lal, all the applicants are working as 
Helper, c .s. I. (Construct ion), western Railway,. Ja ipur/Ph ule ra. 

. . . APPlicants 

V/s. 

1. Union of Ind.ia through General Ma.!ilager, western Raihiay, 
Church gate, Mwnba i • 

2. Divisional Raih~ay Manager, western Railway, Jaipur. 

3.' Chief Signal Instructor (cons), W/Rly', Jaipur • 

• • • Respondents 

CORA!VI: 

HON 'BLE :MR .. s .K.AGARvlAL{. MEMBER (Jt 
HCN'BLE MR.N.P~AWANI, MElVBER (A) 

.,, 
For the APPlicant 

For the Respondents . . . 
0 R DE R 

~r.c.B.Sharma, proxy counsel 
for Mr.Rajendra Sobi 

Mr.r'ianish Bhandari 

(PER HON 'BLE MR .s .. K .. AGARWAL, J'JDICIAL l'v1EMBER) 

In thi.s OA prayer of the applicant was to direct the 

respondents to take back the applicants in service :iS Helper 

with all consequential .tenefits. 

2. The learned coLmsel for the applicants submits that the 

applicants have :been conferred temporary stat us \A7 .e .f. 18.5 • 95 

v iJ.e order dated 8.6 .95 and they have been regular ised vide 

order of the western Rail'lf.lay dated 28.7.97. Therefore, he 

submits that the required relief has already been given to the 

applicants and this OA has become infruct UO'.lS. 

3. In view of the submissions made by the learned counsel 

for the applicants, v~e dispose of this OA H1\il: as having become 

inf ruct uous • 

{L{ 
~ 

(N .. P .. NAWAN I} 
:t-1EMBER (A) 

No order as to costs. 

(S "'K.-AGARVJAL) 
MEMBER (J) 


